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Order of the Division Bench delivered by

Hon'ble Shri A,.B.Gorthi, Member (Admn.).

The applicant who was selected for appointment
as Lab Attendant A under the Department of Spacg; Indian
Space Research Organisation, SHAR Centre is aggrieved
by the respondent's’failure to appoint him as Lab Attendant
'A', The prayer of thé applicant is for a direction to
the reSpéndenta to appoint him as Lab Attendant A on the
basis of the documents furnished by him and on the result
of the selection held. ‘The applicant's contention is that
although he fulfiled all the requisite gualifications and
possessea the specified experiemce, he was not given the
appointment order despite the fact that he was duly

selected and was even subjected to medical examination,

2. The respondent# in théé& reply affidavit have
stated that the aﬁpliéant was duly considered for appointment
as Lab Attendant-'A'ﬁags selected along with another
candidate. The said selection was provisional and as

per procedure the selected candidates were subjected to
medical examination. However, before the minutes of the
selection cémmittee coul@ be duly approved by the appointing
authority?it came to the notice of the concerned officials
that the applicent had furnished wrong information in

his application. As per the recruitment rules a candidate

who had attended an interview for a similar nost within

Soms
the ;:;:;%ieﬁ“of cne year in the Centre or any of the ISRO
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“Capy tofs
1, Director, SHAR Centra, Sriharikota Rangs, Nellare Bistrict,
. ' Nellore., - * : o

23 One copy to Sri. C.V. arayana Reddy, advocate, 15 Lauyers
Chambar, High court,  yderabad,

3, One copy to Sri. N.V.Ramana, Addl, GGSC, CAT, Hyd:
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Centres is not eligible to be called for interview

i PP G- TP P N
again withiq one year. The applicanthyhe appeared for ’
an interview foé the post of'He]per ‘A'Won 24,9,1987
in the Centre but was .not selected. The applicant in
his apﬁlication had suppressed this information by stating
that he had not épéeafed for anylinterview in the Centre.
The officials concerned further detected-that the certi-.
ficate produced by the applicant in support of his having-
gained experience by working in Marks Fine Chgmicals
Private Limited from 2,12,1984 to 21.1.1988 was also
not fadﬁally accurate, When thdsz irregularities came\to

light_ the respondentf took the decision not ® to appoint

?

the apblicant as his appointment under the circumstances
JUULY =3
would be not in conférmity ige the relevant recruitment

rules,

3. This case was listed for hearing on 29.4.,1993,

but none appeared fo%?gpplicant. If was accofdingly

listed for dismissal on 16.6.1993. Even today neither the
applicant nog his counsel is present to press the applicatign

Mr.V.Rajeswara Rac for Mr.N.V.Ramana, Standing Counsel for

the respondent# presengd/ we havgysggeethrough the entire
record., _  :
4, In view of the facts as afore-stated, it is apparent

that the respondent# rightly refused to appecint the applicant
as Lab Attendant 'A', The applicagion is thus without meritg

and it is hereby dismissed. There shall be no order as to

costs.
_ CLP—-—%\.\ .
{T.CHANDRASEKHARA RiQDY) .B. GORTH
Member (Judl,) Member(Admn
K
Dated: 16 R
ate 16th June, 19%3 % g%%%mkm e yd
(Dictated in Open Court )
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